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    IWDP-Hills, Forest Complex                                                                                                          e-mail : ngtmc2019@gmail.com 
    Gladni, Transport Nagar,         Mob. 7006411843 
    Narwal, Jammu. 
 

 
Office of the Chairman, National Green Tribunal (NGT) Monitoring Committee (J&K) 

Justice Janak Raj Kotwal 
(Former Judge High Court of Jammu & Kashmir) 

__________________________________________________________________________________  

                       

 

                                     In the matter of:  Execution of Application No. 32/2016 

In 

Original Application No. 295/2016 

And 

 Original Application N0. 295/2016 

       (M.A.No.539/2016) 

     Amresh Singh Vs. Union of India & Ors. 

 

 Report in compliance to the Hon’ble NGT Order dated 28.9.2020 

 

This report is submitted in compliance to the order passed 

by the Hon’ble National Green Tribunal (NGT) on 28.9.2020. 

Paragraphs 9 and 10 of the order passed on 28.9.2020 are 

reproduced for convenience: 

‘9 In view of the above, we accept the 
recommendations of the MC that the NHAI and the 
contractors have to take remedial action. NHAI 
cannot be rest content by simply saying that it has 
asked the contractors to take remedial action.  
Responsibility of NHAI to maintain environmental 
norms remains. The contractors are agencies of the 
NHAI, for which the NHAI also remains responsible. 
There is no bar against the NHAI from substituting its 
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contractors violating the law by the compliant ones.’ 
 
‘10 The State PCB may accordingly proceed with 
coercive measures, including assessment and 
recovery of compensation for the damage and 
initiating prosecution against the violators of 
environmental norms, following the due process of 
law. The MC may monitor further action of the State 
PCB.  A further report as on 31.03.2021 may be filed 
before the next date by e-mail at judicial-ngt@gov.in 
preferably in the form of searchable PDF/ OCR 
Support PDF and not in the form of Image PDF.’ 
 

 Vide my office letter No.CHM/NGTMC/PS/2021/97-99        

dt. 27.1.2021, I requested the Chairman, J&K Pollution 

Control Board (PCB) and the Regional Officer (PIU-Jammu), 

NHAI, Jammu, each, to furnish up-to-date compliance report 

in regard to the order passed by the Hon’ble NGT on 

28.9.2020 with advance copy to the Administrative Secretary 

to Government, Forests, Ecology and Environment, Civil 

Secretariat, Jammu. Simultaneously, I had requested the 

Administrative Secretary to furnish Government’s response, 

if any, to the compliance reports.  

 

No report, however, has been made by or on behalf of the 

Chairman, JK PCB or the Regional Officer NHAI. Nonetheless, 

the Member Secretary of the PCB has sent to my office a 

copy of his letter No. JKPCB/NGT/23/2016/2019-20 dt. 

25.3.2021 addressed to the Commissioner Secretary to the 

Government, Department of Forests, Ecology and 

Environment along with copy of order No. 50 JK PCB of 2021      

dt. 24.3.2021 passed by the PCB with the approval of the 

competent authority. ( enclosed herewith)   
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 The PCB seems to have taken steps towards compliance of 

the direction incorporated in paragraph 10 of the order 

passed by the Hon’ble NGT on 28.9.2020 and has passed 

order dated 24.3.2021 directing the NHAI to pay the 

environmental compensation. The letter dated 25.3.2021 

written by the Member Secretary PCB to the Commissioner 

Secretary or the order dated 24.3.2021, however, does not 

provide pertinent information in regard to the ground 

situation viz a viz the compliance of the directions comprised 

in paragraph 9 of the order passed on 28. 09. 2020, more 

importantly, as to whether violations related to the disposal 

of muck/debris generated in execution of the work in the 

period intervening 28. 9. 2020 till date have been stopped, 

reduced or still continue. 

 

Since no report has been made by or on behalf of the 

Chairman, PCB or the Regional Officer NHAI. I cannot but 

express my inability to make a useful report this time. 

Detailed report, however, will be submitted after more and 

useful information is received from the PCB and/or the 

NHAI. 

Hence submitted 

                                                                                      Chairman 

 

05. 04. 2021 

 

 

 



Page 4 of 4 
 

 












	Office of the Chairman, National Green Tribunal (NGT) Monitoring Committee (J&K)

